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ranee Corporation make allocation~ 

for hou~ing schemes from year to year. 
The allocation from Life Insurance 
Corporation funds to Mysore State 
;n 1966-67 is Rs. 100 lakhs. The 
detailed break-up' of the amount 
earmarked for individual schemes has 
n~t yet been intimated by the State 
Government. 

(e) The informalion is being collec­
·ted and will be laid on the Table of 
the House. 
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Government Savings Bank 

2857. Shri Daljit Singh: 
Shri A. S. Alva: 

Will the Minister of Finance be 
pleased to state: 

(a) whether the Com mitt"" appoint_ 
ed by Govrrnment to consider the set· 
ting up of Government Savings Bank 
has submitt~d its report; 

(b) if so, what are the main recom­
menda1ions thereof; and 

(c) whether Government propose 
to lay a COPy of the report on the 
Table? 

The Minister of Finance (Shrl 
Sachlndra Chaudburl): (a) Yes, SIr. 

(b) The main Tf'commendations are: 

(1) The setting up of a Govern­
ment Savings Bank in urban 
areas by taking over the 
work of the Post Offices in 
these areas and utilising the 
Post ~e in semi-urban 
and rural areas is not prac­
ticable; 

(2) A Gov.ernment Savings Bank 
should be set up under the 
Ministry of Finance as a 
Depa.rtmen.tal undez<taking 
with requisite administrative 
and financial powers and, if 
this is not feasible, as an 
autonomous Corporation; 

(3) The Government Savings 
Bank shou'd establish ahout 
500 offices to provide addi­
tional services and better 
facil,ties with a t~rget of 
raising net resources to the 
extent of Rs. 500 crores ;n the 
first five years of its work­
ing": the estimated cost of 
establishing" the Bank is 
!11;''''~ri 011 F~. 4 crares per 
annum . 

(4) The Post OffiCe Savings 
Bank should be re-organis­
ed Into a sepICTate Savings 
Branch within the Posts and 
Telegraphs Department. The 
reorgani!;ed Post Office 
Savings B~ should also 
raise net resources of Rs. 500 
crores during the lIrst live 
years of its working; 



6S8IWrttten AnsweTS AGRAHAYANA 10, 1888 (SAKA) WrlttenAnswer'6S8a 

(5) The National Saving. Orga­
nlsation should be integrated 
into the Government Savings 
Bank and the re-organised 
Saving. Branch of the Post 
Office Savings Bank as their 
Development Wings. 

(c) The Post Office Saving. Bank 
Reconstitution Committee was a 
departmental committee whose report 
is or a purely administrative nature 
specifically prepared for the use of 
Government. It Is not, therefore, 
propo.ed to lay a copy of the report 
on the Table of the House. 

Main of Srlram Dur", Prasad of 
Nagpur 

3058. Shrl Harl Vishnu Kamath: 
Shrl SurendraDath DWived:y: 
Shri Hem &rua: 
Sbrl Natb Pal: 

Will the Minister of FInance be 
pleased to refer to the reply given to 
Unstarred Question No. 1159 on the 
10th November, 1966 and !rIate: 

(a) whether it is a fact that the 
investigation into the affairs of Sriram 
DUrga Prasad of Nagpur has been in 
progress far the last three years or 
more; 

(b) if so, the reasons for such un­
conscionably protracted proceedings; 
and 

(c) when the inordinately long­
drawn affair will be concluded? 

The Minister of FiDanoe (8brl 
Saeblndra Cbaudburi): (a) and (b). 
Although it is a fact that it was in 
the months ot August and September, 
1963 a large number of documents 
were seized and the affairs of Shri 
Sriram Durgaprasad came to the 
notice of the Government, investiga­
tion. could be taken uP only after the 
stay orders obtained by the parties 
trom the Maharashtra High Court and 
the Andhra Pra'1esh High Court 1!"ere 
vacated In February, 1964 and Novem_ 
ber, 1964 respectively. Scrutiny and 
correlation of document. covering Ii 
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period of nearly 15 years and runninl 
into over 6 lakh pagos and their 
verification at various stations all over 
India by more than one department I. 
time consuming. Thi. work has been 
further hampered 'by the parties con­
cerned obtaining Rtay orders from 
various courts at different stages of 
investigation. 

(c) Every effort is being made to 
complete the InveRtigations expedJ­
tlously. 

Corruption In Land and Developmea& 
Oftlce, Deihl 

Z81S9. Shrl Gulshan: 
8brl P. H. Bheel: 

Will the Minister of Works, HoasiJlc 
and Urban Development be pleased 
to state: 

(a) whether any cue of corruption 
in the Land and Development Office, 
Deihl have been brought to hi. notice; 
and 

(b) if so, the action taken in tllM 
regard? 

The MInlster of Workl, HOWling an4 
Urban Development (8ilr1 Mehr Cband 
KJuuma): (a) Four caSes of corruption 
have come to notice. 

(b) Two officers have been suspend­
ed and departmental inquiries against 
them are in progress. Departmental 
inquiry in the caRe of the third officer 
has been completed and further action 
is being taken. The fourth cue Ie 
under investigation. 

Land aDd Development OfBce, 
New Deihl 

2860. Shrl Gulshan: 
Shri P. H. Bheel: 

Will the Minister of Works, Housin&' 
and Urban Development be pleased 
to .tate: 

(a) whether it Is a fact that Report. 
of Junior officers in the Land and 
Development Office, Delhi about the 
alleged violations of lease deed. are 
not verilled by the Senior Officers. 




